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(7) A'copy each of the following
Reportg (Hindi and English
versiong) under clausge 42 of
the Memorandum of Associa-
tion and Rules of the Raja
Rammohun Roy Library Foun-
d‘m. C‘lcuth:—"'

(a) (i) Annual Report of the
Raja Rammohun Roy Li-
brary Foundation, Calcutta.
for the year 1972-73.

(ii) Annual Report of the Raja
Rammohun Roy Library
Foundation, Calcutta, for
the year 1873-74

(b) A statement (Hindi and
English versions) showing
reasons for delay in laying
the above Reports.

[Placed in Library. See No. LT-
9862/75.]

(8) (1) A copy of the Annual Re-
port of the Indian Council of
Historical Research for the
year 1972-73, under rule 45 of
the Memorandum of Associa-

tion Ruleg of the Indian
Council of Historical Re-
search.

(ii) A statement (Hindi and Eng-
list versions) showing reasons
for delay in laying the above
Report.

[Placed in Library. See No. LT-
9863/75.]

(9) (1) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Khuda Baksh
Oriental  Public Library,
Patna, for the year 1973-74
along with Auditeq Accounts,
under sub-section (4) of sec-
tion 21 of the Khuda Baksh
Oriental Public Library Act,
1969—

(ii) A statement (Hindi and Eng-
lish versions) showing rea-~
song for delay in laying the
above Report,

[Placed in Library. See No. LT-
$864/785.]
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‘FinaNciaL  Commrrrers, 1974-75—A4
Review’

SECRETARY-GENERAL: I beg to
lay on the Table a copy of “Financial
Committees, 1974-75 (A Review)”,
(Hindi and English versions).

————

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages
received fram the Secretary-General
of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, 1 am directed to en-
close a copy of the Nagaland
State Legislature (Delegation
of Powers) Bill, 1975, which
has been passed by the Rajya
Sabha at its sitting held un
the 23rq July, 1975.”

(il) “In accordance with the pro-
vigions of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, T am directed to en-
close a copy of the Defence
of India (Amendment) Bill,
1975, which has been passed
by the Rajya Sabha at its git-
ting held on the 23rd July,
1975.”

(iii) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure gnd (Con-
duct of Business in the Ra)jya
Sabha, I am directed to en-
clocse a copy of the Kerala
Legislative Assembly (Exten-
sion of Duration) Bill, 1975,
which hag been passed by the
Rajya Sabha at its sitting held
on the 23rd July, 1975.”

(iv) “In accordance with the pro-
visions of rule 111 of the
Ruleg of Procedure andg Con-
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duct of Business jn the Rajya
Sabha, I am directed to en-
close a copy of the Employees’
State Insurance (Amendment)
Bill, 1975, which hag been
passed by the Rajya Sabha
at itg sitting held on the 24th
July, 1975.”

(v) “In accordance with the pro-

(vi)

(vii)

vigions of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to en-
close a copy of the Sales Pro-
motion Employees (Conditions
of Service) Bill, 1875, which
has been passed by the Rajya
Sabha at its gitting held on
the 24th July, 1975.

“In gccordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, 1 am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
the 24th July, 1975, passed, in
accordance with the provi-
sions of article 368 of the
Constitution of India, without
any amendment, the Consti-
tution (Thirty-ninth Amend-
ment) Bill, 1975, which was
passed by the Lok Sabha at
its sitting held on the 23rd
July, 1975.”

“I am directed to inform the
Lok Sabha that the Rajya
Sabha, at itg sitting held on
Wednesday, the 23rd July,
1975, adopted the following
motion in regard to the pre-
sentation of the Report of the
Joint Committee of the
Houseg on the Foreign Contri-
bution  (Regulation)  Bill,
1978:—

“That the time appointed for

the presentation of the Re-
port of the Joint Committee
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o.t the Houses on the For-
eign Contribution (Regula-
tion) Bill, 1878, be further
extended upto the last day
of the first week of the
Ninety-fourth Session of the
Rajya Sabha.”

BILLS AS PASSED BY RAJYA
SABHA

SECRETARY-GENERAL: Sir, I lay
on the Table of the House the follow-
ing Bills, as passed by Rajya Sabha:—

(1) The Nagalang State Legisla-
ture (Delegation of Powers)
Bill, 1975.

(2) The Defence of India (Amend-
ment) Bill, 1973,

(3) The Kerala Legislative Assem-
bly (Extension of Duration)
Bill, 1975.

(4) The Employees' State Insur-
ance (Amendment) Bill, 1975,

(5) The Sales Promotion Emplo-
yees (Conditions of Service,
Bill, 1975,

————

COMMITTEE ON PETITIONS
TWENTY~-THIRD REPORT

SHRI JAGANNATH RAO (Chattra.

pur): I beg to present the Twenty-
third Report of the Committee on
Petitions.

JOINT COMMITTEE ON OFFICES OF
PROFIT

FOURTEENTH REPORT

SHRI PATTABHI RAMA RAO
(Rajamundry): I beg to present the
Fourteenth Report of the Joint Com-
mittee on Offices of Profit.




